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OA No. 01/2004 with :MAs 2112007 and 116/2008 

~h-. Narendra Venna, PrO}..'Y counsel for 
l\1:: Rajesh Kapom; ~ounsel_for applicant. 
1Vlr. P.N. Jatti, Prmqr counsel for 
1vlr. N.C. Goya~ Counsel for respondents . 

. · Heard learned counsel for the parties. 

The learned counsel for the applicant submits that in view of 
the documents placed an record by way of 1\.lAs nos.· 21/2007 and 
116/2008, it will be necessary to make necessary amendment in the 
OA based on these documents and thus prays that the applicant may 
be permitted to lvitlzdr.:nv this O"tl "'ith liberty resen.red to him to fi1e 
substantive OA thereby taking additional plea on the basis of the 
documents which are required to be tal(en on record by way of the 
aforesaid l\.fAs. · 

. In view of what has been stated above~ the applicant is 
flennitted to witlzdJ.<m' this · OA with liberty reserved to fi.}c 
substantive 0 A for the same cause of ~ction. It is, however, clarifted 
that it will be open for · the respondents to take all permissible 
abjections in the OA. to be filed by the applicant. 

With these observations .• the OA is disposed of with no order 
3S to costs. 

In view of the disposal of the 0~ no order is required to be 
pass in l\.lAs no: 21/2007 & 116/2008, ~mch are disposed of 
accordingly. 
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